
improve the financial viabil ity of new mining 
projects.

(iii) The capital base of Coal India Limited has 
be en  r e s t r u c tu re d  to e n a b le  it to ra ise  
additional f inancial resources from the capital 
markets which are required to add new coal 
production capacity

(iv) Steps are being taken in co-ordination with 
the Railways to remove the t ransporta t ion 
bo t t lenecks  in such coa lf ie ld  areas which 
have potentia l tor enhanced

(v) S te p s  are  b e in g  ta k e n  to re m o v e  the  
bottlenecks in land acquisit ion and forest land
clearances

(vi) P r iv a te  s e c to r  c o m p a n ie s  e n g a g e d  in 
produc t ion  of iron and stee l, cem en t and 
generation of power have been premitted to 
take up cpal mining for captive consumption 
This is expected to increase domestic  coal 
production.

[Eng l ish ]

Pending Insurance Claims of Vehicles

409 SHRI A N N A S A H IB  M K PATH ; W il l the 
Minister ot FINANCE be pleased to state :

(a) the de ta i ls  of in s u ra n c e  c la im s  of v e h ic le s  
pend ing lor the last one to two years, two to three 
years, three to five years and five years and above and 
the amount involved therein separate ly in Maharashtra, 
com pany-w ise ;

(b) the details of fresh init iatives taken to upgrade 
the system for effic ient and speedy sett lement ot cases 
and eradication of malpractices in claim settlement; and

(c) the number of fake cla ims detected during the 
last three years in Maharashtra and the action taken 
against the persons found involved therein?

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) . (a) to (c). The information is being 
collected and will be laid on the Table of the House.

Loss Suffered by MMTC in Gold 
Export Scam

410 SHRI MOHAN RAWALE ; Will the Minister of 
COMMERCE be pleased to state

(a) the total loss suffered by the Minerals and Metals 
Trading Corporation (MMTC) in the gold export scam 
in c lu d in g  the p r in c ip a l  am o u n t,  c u s to m s  du ty  and 
interest;

(b) the details of frauds unearthed at Jhandewalan 
Jewellery Com plex and the Noida Export  P rocessing 
Zone;

(c) whether these frauds have been reported to the 
Central Bureau of Investigation;

(d) if so, the details thereof;

(e) the particulars of offic ials of MMTC rewarded for 
unearth ing the frauds,

(f) the particulars of off ic ia ls  of MMTC who were 
penalised for vio lat ing Exim Policy by issuing gold on 
loan basis without any bank guarantee and the nature 
of penalty imposed; and

(g) the present status of the c a s e 9

THE MINISTER OF STATE OF THE MINISTRY OF 
C O M M E R C E  (SHR I B O LLA  BULLI R A M A IA H ) : (a) 
Against a total supply of 36.487 kg. of gold to exporters 
be tween 1993-94 and 1995-96. MMTC has reported 
default ot 172 kgs. of gold valued at Rs. 6.88 crores as 
ou ts tand ing against a few exporter in export ing gold 
jewelle ry under the schem es at para 88 of the Exim 
Policy.

(b) Five exporters in Jhandewa lan  Gold Jewllery 
C o m p le x  an d  f i f te e n  e x p o r te r s  in N o id a  E x p o r t  
Processing Zone have defaulted under the scheme as 
reported by MMTC.

(c) and (d). Six cases relating to default  have been 
referred to Central Bureau of Investigation.

(e) to (g). The Government have constituted an Inter- 
M in is te r ia l  G ro u p  u n d e r  th e  C h a i r m a n s h ip  of 
C o m m is s io n e r  (Custom s),  Delh i to take  coo rd ina ted  
action aga inst de fau l t ing  exporters  of gold jewellery, 
Act ion has been pu rsued  by M MTC in all cases  of 
default in association with Director General of Foreign 
Trade. Custom Department, Directorate of Enforcement, 
R e v e n u e  In te l l ig e n c e  and  C e n t ra l  B u re a u  of 
Investigation Action has also been init iated by MMTC 
to ascerta in  neg l igence if any on the part of MMTC 
offic ia ls .

Customs Duty Defaulters

411. SHRI BHIM RAO VISHNUJI BADADE ; Will 
the Minister of F INANCE be pleased to state :

(a) w h e th e r  the  seve ra l  p r iva te  com p a n ie s  and 
m a n y  G o v e rn m e n t  u n d e r ta k in g s  are  a m o n g  the  
defaulters in Customs Duty transaction; and

(b) if so, the details of such com pan ies  and the 
legal action being taken by the G overnment to prevent 
such practice?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P, 
CH IDAM BARAM ) : (a) Yes, Sir.

(b) The details of the names of companies can be 
furn ished is the t ime period for which the information is 
sought if available. However, the Government has taken 
legal s teps  to p re ven t  the ten d e n c y  on the  part of 
im porters  to de lay  the paym en t  of cus tom s du ty  by 
enacting appropr ia te  legis lat ion. Section 28AA of the



Custom s Act, 1962 which has been enancted in Finance 
Act, 1995 provides for imposition of interest @ 20% on 
the am ount the payment ot which is de layed by the 
importer. In addition; Section 142 (I) (C) (ii) has been 
in troduced by Finance Act, 1995, enabling the officers 
of the Department to distrain any movable or immovable 
property belonging to the said importer and cause the 
sa id  p rope rty  to be so ld  and appropr ia te  the sale 
proceeds towards the sums due to the Government

Rubber and Coffee under OGL

412. SHRI RAMESH CHENNITHALA Will the 
Minister of COMMERCE be pleased to state :

(a) w hethe r  Rubber and Coffee have been put 
under OGL in the new import policy;

(b) if so. the reasons therefor,

(c) whethe r  the Governm ent have received any 
representation against it; and

(d) if so, the reaction of the Government thereto9

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) (a) to
(d). Under the current Export and Import Policy, as 
am ended, import of natural rubber con t inues to be 
restric ted. However, import of the same is permitted 
aga ins t  f ree ly  t ransfe rab le  Specia l Import Licences 
Im p o r t  of c o f fe e  ro a s te d  not d e c a f fe in a te d  and 
d e c a f f e in a te d  c o f fe e  in bu lk  p a c k a g in g  is f ree ly  
permit ted.

Some representations have been received inrespect 
of coffee and since review of Export and Import Policy 
is an ongoing process, changes, if any, in the Policy 
may be made as and when considered necessary in 
public interest.

Jute Cess Fund

413. SHRI SR IBALLAV PANIGRAHI : Will the 
Minister of TEXTILES be pleased to state

(a) whether some cases of diversion of jute cess 
fund have come to the notice ot the Government during 
the last two years;

(b) if so, the details thereof and the action taken by 
the G overnm ent against the persons responsib le for 
this diversion of funds; and

(c) the amount of Jute Cess Fund collected during 
the last two years together with the details of heads 
under which it was spent9

THE MINISTER OF TEXTILES (SHRI R L. JALAPPA);

(a) No, Sir.

(b) Does not arise.

(c) The figures of total jute cess collections during 
the last two years are as under :

Year Cess col lected

1994-95 Rs 1692 lakhs

1995-96 Rs, 1254 lakhs

The Jute Cess Fund is col lected and credited to the 
Consolidated Fund of India, Every year, the Government 
re leases funds to Jute M anu fac tu res  D eve lopm en t  
Counti l  (JMDC) from out of the proceeds of Jute Cess 
Funds, so collected, which are utilised mainly towards 
Market Promotion activities. The JMDC utilises a part of 
the grant received towards Training and Development 
by al locating funds to the Institute of Jute Technology. 
The year-wise utilisation of grants towards Training and 
Marketin-g activities are as fol lows ;

Year Training Expenses Promotional Expenses

1994-95 Rs 30 00 lakhs Rs 1625.38 lakhs

1995-96 Rs 33 75 lakhs Rs. 2630.93 lakhs
(including arrears)

Decline in Export

414 SHRI SANTOSH KUMAR GANGWAR :

SHRI A C. JOSE

SHRIMATI SUMITRA MAHAJAN ;

DR. LAXMINARAYAN PANDEY :

Will the M in is ter of CO M M E RC E  be p leased to 
state

(a) whether there has been a sharp decline in export 
trade during the current financial year;

(b) if so, the reasons therefor indicating the volume 
and value alongwith the f igures of export trade of major 
commodit ies/goods during 1994-95, 1995-96 and 1996- 
97;

(c) whethe r  the G overnm en t have received any 
suggestions from various Export Promotion Councils to 
accelerate/export growth; and

(d) if so. the details thereof and the action taken by 
the Government thereon9

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) ; (a) No, 
Sir As per latest data available from DGCI and S, exports 
during Apri l-Sept., 1996 are valued at US $ 16.14 billion 
representing a growth of 9.9% over the level of exports 
valued at US $ 14.68 billion in April-Sept.. 1995.

(b) India's total exports (DGCI and S data) for 1994-
95 were valued at US $ 26.33 billion and for 1995-96 
at US $ 31.83 billion.


